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3CA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The Ld. AR, at the outset, sought withdrawal of captioned appeal

and placed on record petition dated 27.05.2022. It has been stated that
the assessee is contemplating amending the deed and file fresh
application for registration u/s 12AA. The Ld. Sr. DR did not object to

the same. Accepting the petition, we permit withdrawal of the appeal.
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2. The appeal stand dismissed as withdrawn.

Order pronounced on 07" July, 2022.
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